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In the Madhya Pradesh High Court

M.M. Siddiqui and Another APPELLANT
Vs
State of M.P. and Others RESPONDENT

Date of Decision : 04-12-2006
Acts Referred:

Citation : (2007) 113 FLR 425
Hon'ble Judges : S.S. Kemkar, ]
Bench : Single Bench

Judgement

Shantanu Kemkar, J.—Shri V.S. Trivedi, learned Counsel for the petitioner. Shri
Alok Pathak, learned Government Advocate for the respondent No. 1.

Shri L.K. Urmaliya, learned Counsel for the respondent No. 2. Shri Harshit Patel,
learned Counsel for the respondent No. 3. With consent heard finally.

2. The petitioners claim that they were working in the M.P.R.T.C. On attaining the
age of superannuation they were retired on 28.2.2006 vide Annexure P/2 and on
15.4.2006 vide Annexure P/3 on account of Voluntary Retirement Scheme.

3. They contend that their E.P.F. amount has not been paid to them as yet. They
submit that the petition be disposed of directing the respondents to consider and
decide their claim in regard to EPF.

4. Learned Counsel for the respondents have not objected to this prayer made by
the learned Counsel for the petitioners.

5. Accordingly, the petition is disposed of directing the respondents to consider
the petitioners' claim in regard to RPF. In case any amount is found to be
payable by them, the same be paid to them within six months with admissible
interest from the date of receipt of copy of this order.

C.C. within three days.
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